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24t February ,2023.

No:359

ThG Kerda ADproprirtior iill . 2023

Recbm rnendetion of the Governor

Thc Governor has Ead€ neoessa(y recommendation under Article
207 (l) read witt Article 199 of the Constitrtion of rndie in respcct ofthe
above Bill.

A.M. Brrhcer,

Socretary.
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